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(i) In proamble For fezeersice” Tacd olon
Gige’,

(B} In mgulstion 2, sub-seciien g, For
Lj‘\'- ’,,d iz; T

(iil} Under regulation 32, ‘Par I be resd
b dow ‘Part Tt Fart IX

{iv) In sub-regulation (3) of wyalstion 6,
in hne 3, after the word ‘oot e coms be
addad,

{'v} In sub-rigulation (3) of mguladonr 7,
m it... Y, >fler the word ‘g’ o coma may

zdded. _

('fi)i In ezgulation v j in line 2, For*” Read
7 oand in lne three efter w  word
“Vice-Presitient® *; may b acded, N

{vit) In rogulation 10, in line 4, afisr the word
“‘present’ coma may be ommitted, .7 s

(viif in sub-regutation (3) of rigelation 13,
" ftae 3, after the word ‘mey & coma may
b added. !

- () Under wguliation 14, provise thres, For
*Provided that no such motion or smend.
meni shall ses () and (d) shall bs moved
witheut o speech’ Read “Provided siso
that 2 motion specified in sub-ciznses.
()} and .{d} shell b mowd withewt 2
Apezch”.

(x) in subregulation (3) of regalation 16,
line shree, after the word ‘debate” 2
coma may bz addzd,

{(x3} Iz sob-regulation (1) of regulation 20,
first line afier the word ‘metica’ coms
may he delited apd after ihe word “apd’
a coma may by added

(it I roqulation 30 st Hne Far wmcet
Rerad ‘cizent’. :

{11 In roulaton 32, in line four after the
word ‘shall by’ woids ‘permancntly poe-
served, A eopy of the volome thall be'

and afier the word ‘cost’ word ‘' may
b added.

v} In sub-cegalstion (B) of reguieiion 3¢ i
Arst Hnz, word ‘e’ bofore the word
whse Boodukitad,

{xv; L sizdien 48, In ine 3, For ‘brivg’
Foad dL"” “and in kng 8, afier ths

wort ‘eppoint’ ‘Bl etep way b added.
{avi) s gulellon 4, line 5, For " Read

Ly
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{xvil) In reguliiton 46, line 3, Fov ‘reaching’
Paag “eaching’,
(=it} Tu mguintion 47, line 5, For “these’ Read
‘those',
(i) In regulation 48, line 2, For ‘admittcd’
Raad ‘subenniited’,
(o) In suboc puistion {8) of regulaticn 49,
fined, For‘meves Riad ‘move’, )
xxi) In  sub-reguiation (5) of regulation 49,
fine 4, For ‘as menb:r’ Rrad ‘as
memb o1s” sod in last line after 1hy word
‘voifs a covsa neay bs added.
xxii} In.proviso afier seb-regulation {3 of
regulaticn 74, lne 3, For ‘o’ Read *cf .

" {axiif) In regulation 55, line 4, after the word

. - ‘mpprcaching coma may ommitid and
in the last line b.fore the word ‘scont’

T T wgrd Cweuld msy be eddod,

Gexivy In pegulation 38, line 8, For appoin-
ments’ Read ‘appointmams’,

ase (ol re gulsticn L8 live lacrna

{x) In
may bz eddad after ‘pull down’.

wxvi) In eleuse (H) of reguwiation 62, fne 2,
word ‘of’ be added after the word
‘intereste’.

savi) I clavse {#f} of regnlation 63, jixe i,
For ‘Secnrtics’ Foed Soouiilics”

(oxviti) In regulation €4, line 5, For “if” Resd
‘of ' and in linz 7, ¢ coma may b adéded
aftar the word *Seeretary’,
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